
- „ CENTRAL ADHDHSTRATIVE TRIBUt^
miNCIPAL BENCH. /

R.A.Iio{fc7 of 1996.

.-la

IN

O.A.No,1030 of 1995.

North Block,
Now Delhi- 110001.

New Delhi, dated! the 26th April, 1996.

HON'BIE MR.S,R.ADIGE, lia®^<A).

HON'BIE DRJ^.\«DAVALLI, Mj^fBai 0).

1. Union of India through

Ministr^of^one Affairs,

2. The Director General^
Intelligence Bureau,

OAinistry of Hone Affairs )
North Block,
New Delhi.

3, The Asstt.^ Director,
Intelligence Bureau,
East Block, R.K.fUran, .
New Delhi - 110066. ....leview Applicants!

0y Advocate: Shri B,1.311)

VERSUS

Shri S.S.Tokas,
S/o Shri Ani Chand,
Working as SG Driver,
Intelligence Bureau,
Ministry of Hone Affairs^*

Delhi. ......Respondent ^

0Y Advocate: Shri K,L,Bhandula ).
minEPlBBAL)

B. Hon'ble KrJSAAdla.. Il..b.rto).

We have heard Shri B.: Lallfor the

review applie ants (UOI) and Shri K,i.,Bhandula

for the Review Respondent ( Shri S,S.Tokas) in

R.A.No,157/96 for recalling the Tribunal's

judgnent dated 29^^96 in OA No.^1030/^,

whereby the UDI had been directed to declare

the results of interview/test held for the
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post Of JK»Otr)0riwr) in tho Offfc. of

Intelligence Bureau, Mto, New Delhi as
expeditlously as possible and not later th«

^ *»eks frosi 29»^1^( the date of the judgMent)^

2- In that OA. Shri S^.Tokas had soy^t
regularisation of his service as J190l,T)

Ii® "tbe office Intelligence Bitreau, MAii.
New Delhi on the ground that he worked as
Casual labourer continuously without break
for about % years, and fulfilled all the

necessary qualifications ̂  experience and had
anexcellent record of service|Alternatively
it had bean prayed that he be given age

relaxation for appearing in the interview and
be considered for appointnent#

3. lAiring hearing we were given to understmd
that the applicant was interviewed on igjIS.^
after being given age relaxation, but his resultt
were awaited^ although according to the

applicant's counsel the results of as aany as
105 other persons had bean declared including saae
who had put in a lesser length of service than
the applicant,' m had disposed of the (DA with
the direction to the respondents to dec lare the
results as expeditiously as possible and not
later than 4 weeks fron the date of judgaieHt

2911/96. leaving it open to agitate any
surviving grievance through appropriate original
proceedings, if so advised,'

4# In the RA|^ it has been stated that the

applicant was not actually given age relaxation
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aad his appearing in the test/interview was
■ade subject to his being granted age relaxation
by the conpeteiit authority^

5. Shri Bhandttla, however, states that as
the applicant had been continuously working for
3^- years on casual basis, he was entitled
fop ago relaxation/

As Shri Bhandiila does not deiy that
the applicant's appearance in the test/
interview was nade subject to his being granted
ago folaxation by tho conpetont authority, we
are satisfied that there is an error apparent
on the face of the record in the judgnent
dated 29/1/96 in O.A.J030/95 within the neaning
of Section 22(3)(f)Ar Act read with Order 47
Rule ICR: and accordingly the prayer in
R.A,||o,'57/96 is alloMOd to the extent that
the words "after being given age relaxation"
idiereever accorded m the said judgnent, will be
substituttd by the words "subject to granting of
age relaxation by the conpetent authority".
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